
Governmenl of Jommu ond Koshmk
tlnonce Deporlmenl

Clvll Secretorlot, Jommu/ Srlnogor

NOTIfICATION

Jommu 7tn ol Aprll,2026

S.O 9I .- ln exercise of the powers confened under sub-section (5) of

section l5 of the Jommu ond Koshmir Goods ond Services Tox Act, 2017 (Act No.

V of 2017), the Governmenf, on the recommendotions of the Council, notifies the

following supplies under the soid sub-section, nomely:-

t.

ii.

iii.

supply of online money goming;
supply of online goming, oiher thon online money goming; ond
supply of octionoble cloims in cosinos.

mu/Koshmir

2. This notificotion sholl be deemed lo hove come into force wilh effect
from ihe I ', doy of October, 2023.

By order of the Government of UT of Jommu ond Koshmk

sd/-
(Shollendro Kumo0,lAS

Finonciol Commissioner.
(Additionol Chief Secretory)

No. FD-ST/ 139/2025-07 doted. 07 .04 .2026
Copy to thei
l. Secretory, GST Council, New Delhi lln reference lo CBIC Notificolion No.49ln23<1, Ot: n.W.2023).
2. All finonciol Commissioners.

3. Principol Secretory fo Hon'ble Lt. Governor.
4.All Principol secretories/Commissioner/SecretoriBs io Govemmenl.
5. Joint Secrelory, J&K, MHA, GOl, New Delhi.
6. Divisionol Commissioner, Jommu/Koshmir.
7. Commissioner, Slole Toxes Deportmenl, J&K, Jommu/Srinogor.
8. Excise commissioner, J&K, Jommu/Koshmir.
9. Additionol Commissioner Slote Toxes (Administrotion & Enforcement) Jom
10. Privote Secrelory lo the Administrotive Secretory. Finonce Deporlmenl.
I l. lnchorge Websile, Finonce Deportmenl.

b )
(Mohommo Amln)J
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